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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
MISC APPLICATION IN DISPOSED OF CASES NO. 37 OF 2025
IN
ORIGINAL APPLICATION NO. 789 OF 2024

IN THE MATTER OF:

ISLAM&ORS. e APPLICANT
VERSUS
STATEOFUP.&ORS. ... RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

1. RESPONSE ON BEHALF OF UTTAR PRADESH

POLLUTION CONTROL BOARD IN

COMPLIANCE OF THE ORDER DT. 07.04.2025

PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

ANNEXURES

2. COPY OF LETTER DT. 22.04.2025 ANNEXED

HEREWITH AS ANNEXURE A-1
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3. COPY OF THE INSPECTION REPORT DT.
03.05.2025 ANNEXED HEREWITH AS

ANNEXURE A-2.

4. COPY OF THE LETTER DT. 05.05.2025

ANNEXED HEREWITH AS ANNEXURE A-3.

S. COPY OF THE LETTER DT. 09.05.2025

ANNEXED HEREWITH AS ANNEXURE A-4

DATE: 15.05.2025
PLACE: NOIDA
THROUGH COUNSEL
BHANWAR PAL SINGH JADON
COUNSEL FOR UTTAR PRADESH POLLUTION CONTROL BOARD

EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572


mailto:bhanwar09jadon@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 789/2024

IN THE MATTER OF:

ISLAM&Ors. v, APPLICANT(S)
VERSUS

STATE OF UTTARPRADESH.  .cccevveueen. RESPONDENT

RESPONSE ON BEHALF UTTAR PRADESH POLLUTION CONTROL
POLLUTION CONTROL BOARD IN COMPLIANCE OF THE ORDER

DATED 07.04.2025 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL NEW DELHI

solemnly affirm and state on oath as under:
1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present response.

14 MAY 2025
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

3. That in the present matter, the applicant has filed a letter petition, alleging
that in the neighbourhood of the Applicant’s house there is a Malik
Marriage Home situated at Dari factory, Loni, Mohalla Toli, Loni Police
Station, Ghaziabad. That the said marriage home is operating illegally and
throwing the dirty water and the waste in Rana Talab Road which is
causing pollution and emitting the foul smell. It is also alleged that in the
marriage home DJ is played till late night and crackers are busted. There is
also allegation of noise pollution by use of heavy generators and air

pollution by burning the plastic waste material on the road.

4. That this Hon’ble Tribunal and vide order dated 02.05.2024 had disposed
of the original application and constituted a Joint Committee. The relevant
portion of the order has been reproduced herein for ready reference:

“4. In view thereof we constitute a Joint Committee comprising District
Magistrate, Ghaziabad, Uttar Pradesh State Pollution Control Board and
Municipal Corporation, Ghaziabad.

5. District Magistrate, Ghaziabad shall be the Nodal Agency for
coordination and compliance of this order.

6. The above Committee shall visit the site, collect relevant information

and if finds any violation of environmental laws, take appropriate

14 MAY 2075




49

remedial, punitive and punitive action in accordance with law against the
violator(s) within a period of two months and submit a Compliance Report
with Registrar General of this Tribunal who may place the matter before

the Bench if any further order is required.

5. That pursuant to the aforesaid direction of the Hon'ble Tribunal, inspection
of said Marriage Home was carried out on dated 22.10.2024 and action
taken report dt. 22.10.2024 was filed by District Magistrate, Ghaziabad
before this Hon’ble Tribunal. That the said report states that the marriage
home in question is not in operative condition and presently no events/
function is being carried out. That the said inspection report has already

been filed before this Hon’ble Tribunal.

6. That, above captioned matter was last listed for hearing on 07.04.2025
before Hon’ble National Green Tribunal, wherein the Hon’ble Tribunal
directed as under:-

".......0 in view of the averments made in the original application and the
report submitted, we consider it appropriate to sefek response from (i) State
of Uttar Pradesh through the District Magistrate, Ghaziabad, (ii) Uttar
Pradesh Pollution Control Board UPPCB and (iii) M/s Navab Malik
marriage Home through proprietor ShriJaved Malik at Dari factory

MohallaToli Tehsil Loni, Ghaziabad who are impleaded as respondents no.

rae) ) 14 MAY 2025
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7. That, in compliance to the above mentioned order dated 07.04.2025

UPPCB, Ghaziabad has written a letter dt. 22.04.2025 to M/s Nawab Malik
Marriage Home, Dari Factory, Mohalla Toli, Tehsil Loni, Ghaziabad. That
vide the said letter it has been directed to the Project Proponent to provide
information regarding bookings at the said Marriage Home, so that noise
monitoring may be carried out.

Copy of the said letter is attached herewith as ANNEXURE A-1.

8. That the latest inspection of M/s Malik Marriage Home situated at Dari

factory, Loni, Mohalla Toli, Loni Police Station, Ghaziabad was carried
out on 03.05.2025 in presence of Shri Javed Malik Proprietor of Marriage
Home. That during the said inspection no events/functions were being
carried out by the Marriage Home and found to be closed completely.
Further during inspection owner of Marriage Home informed that no
bookings have made since 28.05.2024 and the Marriage Home is
completely stopped.

A Copy of the inspection report dt. 03.05.2025 has been annexed herewith

as ANNEXURE A-2.

9. That, in response to the aforementioned letter dt. 22.04.2025, the Project

R
Ny,

Proponent has written a letter dated 05.05.2025 along with notarized

affidavit stating that no bookings have made since 28.05.2024 till

| 2% 05.05.2025 and the Marriage Home is completely closed.

14 MAY 2025
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Copy of the letter dt. 05.05.2025 is attached herewith as ANNEXURE A-

3.

10.That in view of above UPPCB vide letter dated 09.05.2025 issued direction
to owner of Marriage Home that no wedding procession should be
conducted without obtaining necessary permissions from concerned
authorities and also adhering the environmental regulations.
A Copy of the letter dt. 09.05.2025 has been annexed herewith as

ANNEXURE A-4.

11.That the deponent is duty bound to fulfil the obligation which are assigned
under the law and directions passed by this Hon’ble Tribunal. The
Deponent is fully committed to ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to faithfully comply with any further
directions or instructions that may be issued by this Hon’ble Tribunal,

without demur or delay.

12.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

7N}

PONENT

1§ MAY 2025
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VERIFICATION

Verified at (77bazjabag _ on this (Y day of May, 2025, that the

contents of the above affidavit from paragraphs 1 to 12 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

Lo

DEPONENT

(Sandagp
Reg. Mo,
MOTARY /PUBLIS
Chacizoad {J.P)

14 MAY 2025
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ANNEXURE A-2

Inspection report of M/s Malik Marriage Home situated at Dari factory,

Loni, Mohalla Toli, Loni Police Station, Ghaziabad in compliance to

Hon’ble National Green Tribunal, New Delhi Order dated 07.04.2025

passed by Hon’ble Tribunal.

1. Background:-

Applicant had filed Letter petition, alleging that in the neighbourhood of
the Applicants house there is a Malik Marriage Home situated at Dari factory,
Loni, Mohalla Toli, Loni Police Station, Ghaziabad and the said marriage home
is operating illegally and throwing the dirty water and the waste in Rana Talab
Road which is causing pollution and emitting the foul smell. In view of above
the averment the matter was listed on 02.05.2024 before Hon’ble Tribunal and
vide order dated 02.05.2024 had disposed of the matter and directed the UPPCB
to submit action taken report.

In pursuant to aforesaid direction of Hon'ble NGT, New Delhi inspection
of Marriage Home was carried out on dated 25.07.2024 andaction taken report
was filed by UPPCB on 01.08.2024 stating that the marriage home in question
is not in operative condition and presently no events/ function is being carried

out.

There after a letter petition has been filed by the applicant alleging about
running of a marriage palace by Ajaj S/o Munna iilegally environmental norms
and causing of noise and air pollution due to fireworks, operation of DJ in the
night and dumping of solid and liquid emitting foul smell. Above captioned
matter was Listed on 07.04.2025 before Hon’ble National Green Tribunal, New

Delhi and vide order dated 07.04.2025 has directed following:-



".......6 inview of the avermen?s made in the original application and the
report submitted, we consider it appropriate to seek response from (i)
State of Uttar Pradesh through the District Magistrate, Ghaziabad, (ii)
Uttar Pradesh Pollution Control Board UPPCB and (iii) M/s Navab
Malik marriage Home through proprietor Shri Javed Malik at Dari
factory Mohalla Toli Tehsil Loni, Ghaziabad who are impleaded as
respondents no. 1 to 3... ....
2. Compliance/Action taken by UPPCB:-

e In compliance to the above mentioned order dated 07.04.2025 UPPCB,
Ghaziabad has issued a letter to M/s Nawab Malik Marriage Home, Dari
Factory, Mohalla Toli, Tehsil Loni, Ghaziabad on 22.04.2025 for
providing information regarding bookings at Marriage lawns/banquet
hall, so that noise monitoring may be carried out. Copy of the said letter
is attached herewith as Annexure-I.

e In reply to the above, a letter dated 05.05.2025 along with notarized
affidavit was received in this office by hand on dated 05.05.2025 stating
that no bookings have made since 28.05.2024 to till 05.05.2025 and the
Marriage Home is completely stopped. Copy of the said letter is attached
as Annexure-II.

e Subsequently, latest inspection of M/s Malik Marriage Home situated at
Dari factory, Loni, Mohalla Toli, Loni Police Station, Ghaziabad was
carried out on 03.05.2025 in presence of Shree Jawed Malik Proprietor of
Marriage Home. During the inspection no events / functions were being

carried out by the Marriage Home and found to be closed completely.
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Further during inspection owner of Marriage Home informed that no
bookings have made since 28.05.2024 and the Marriage Home is
completely stopped.

e In view of above UPPCB vide letter dated 09.05.2025 issued direction to
owner of Marriage Home that no wedding procession should be
conducted without obtaining necessary permissions from concerned
authorities and also adhering the environmental regulations. Copy of said

letter is attached here with as Annexure-III. Photograph taken during

visit is as below:-

The above reply/ response is submitted for kind perusal and necessary

action.
e rv&l‘

(fﬁ). Verma) (N.K. Pandey)
L.A. AEE.
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